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) them did not secure even a single vote.
To put a check to such candidates these
aroposals have come.

Sir, the FElection Commission in its re-
port submitted in the year after the 1962
election made certain suggestions. They
reiterated those suggestions in their report
after the 1967 election. Therefore, the res-
trictions that are proposed in the Bill are
suggested.,

Then, Sir, another serious malady noticed
is that out of a sense of frustration and dis-
may cases are filed on grounds which are
flimsy and imaginary in the process indulg-
ing in wild and sweeping allegations which
do not rcbound to the credit of the candi-
date at large. On the other hand, this docs
impair the nmage of the nation belore the
cyes of the world. Therclore, Sir, to main-
tain the dignity attached to the Ingh ofhice,
it would be absolutely necessary to do away
with the offencc of bribery and undue in-
Auence as ground for challenging the elec-
tion to the office of President or Vice-Presi-
dent, since frustrated individuals do not
hesitate to sling mud regardless of the conse-
quences of their acts or the image of the
nation. It is for these recasons that these
proposals have been put forward by the
Government, They are going before the
Joint Committee which would consider all
aspects of the matter and will send the Bill
in such form as the Joint Committce may
think proper.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

“That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill to
amend the Presidential and Vice-Presi-
dential Elections Act, 1952, and resolves
that the following 15 members of the
Rajya Sabha,

Shri Gunanand Thakur

Shri Kota Punnaiah

Shri T. N. Singh

Sardar Gurcharan Singh Tohra

Shri K. A. Krishnaswamy

Shri J. P. Yadav

Shr1 Balachandra Menon

Shri Lokanath Misra

9. Shri Lalbuaia

10. Shri Ganeseh YL.al Mali

11. Shri E. M. Sangma

12. Shri Trilok Singh

13. Shri H. M. Trivedi

14. Shrimati  Margatham
sckhar, and

15. Shri K. B. Chettri

be nominated to serve on the said Joint
Committee.”

The motion was adopted.
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(Amdt.) Bill, 1972,

THE TFOREIGN EXCHANGE REGULA-
TION BILL, 1972

(Motion for reference to Joint Committee)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Sir, I beg to move the following
motion;: —

“That this House concurs in the re-
commendation of the Lok Sabha that
the Rajya $abha do join in the Joint
Committee of the Houscs on the Bill to
consolidate and amend the law regulat-
ing certain payments, dealings in foreign
exchange and securities, transactions in-
directly affecting foreign exchange and
the import and export of currency and
bullion, for the conservation of the
foreign exchange resources of the country
and the proper utilisation thereof in the
interests of the economic development of
the country, and resolves that the follow-
ing 15 members of the Rajya Sabha,

1. Shri N. K. Shejwalkar

2. Shri Thillai Villalan

3. Shri B. K. Kaul

4. Shri B. V. Abdulla Koya

5. Shri M. R. Venkataraman

6. Shri B. N. Mandal

7. Shri M, S. Oberoi

8. Shri Bindeshwari Prasad Singh
9. Shri Manubhai Shah

10. Shri Chakrapani Shukla

11. Shri V. B. Raju

12. Shri N. R. Choudhury

13. Shri H. S. Narasiah

14. Shri Babubhai M. Chinai and
15. Shri N. P. Chaudbari,

be nominated to serve on the said Joint
Committee.""

The question was put and the motion
was adopted.

SCHOOL EDUCATION
. BILL, 1972

(Motion for refercnce to Joint Committee)

THE DELHI

THE MINISTER OF EDUCATION, SO-
CIAL  WELFARE AND CULTURE
(PROF. S. NURUL HASAN): Sir, I beg to
move:

*“That this House concurs in the re-
commendation of the Lok Sabha that the
Rajya Sabha do join in the Joint Com-
miitee of the Houses on the Bill to pro-
vide for befter organisation and develop-
ment of school education in the Union
territory of Delhi and for matters con-
nected therewith or incidental thereto,
and resolves that the following 15 mem-
bers of the Rajya Sabha:

1. Shri Bhupesh Gupta

2. Shri Nawal Kishore
3. Dr. Bhai Mahavir
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4 Shri N G Goray

5 Shrn D Y Pawar

6 Shri N H Kumbhare

7 Shri Suhrid Mullick Choudhury
8 Dr Vidya Prakash Dutt

9 Shri Janardhana Recddy

10 Shrr Yashpal Kapur

11 Dr V B Singh

12 Dr Triguna Sen

18 Prof S Nurul Hasan

14 Shrimati Savita Behen and
15 Sbr: Jairamdas Daulatram

be nominted to serve on the said Jomn!
Commuttce’ ™

The question was proposed
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SHRI & A APPAN (Lamil Nadu) M2
Vice Chanman Sir, as a2 man 1 the hcld
of education for the last 40 vcars 1 have
certain observations to make to the honour
able Minister T have scen the Bill Mamy
ot the Goveinment Tducation Bills 1 hase
scen are very, very detrimental to the pr1
vate aided mstitutions which have done the
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gretle tosanvee to the wunuy  On accowr
of the whims and fanaoes of some of th
officers they prescnt anvthing to hoost the
name and boost their contiol, to have

guppmg hand, ova the management 1
any management could not grve them o
appeasc thuan  to  their  satfaction, ther
want to put any obstacle 1n thewrr way I
the interests of the private managemen
which constitutes at least 70 per tent o
cducation managenicnt, I would reque
thit some people who 1cpresent the mnteress
of 1the prnvate management and  thes
sclrools <hould also be able to hind a plac
on the Committee somewhere After all
ou may sav, whv not you peoplc mak
wour own icpresentation But that s nc
the cise Unless there 1s somebody to rax
at least 1 vorce of dissent ot protest, 1 ar
sute no cnactment without the consent o
the private management at a national leve
cain be considered to be an effectve law

PROT S NURUL HASAN There 1s
jo nt Comnuttce to conwder things I hav
no right to speak on bhchalf of the Jou
Conumttee of the two Houses

THI  VICE CHAIRMAN
RAJU) Fhe question 15—

That this House concurs in the re
commendation of the Tok Sabha that th
Rapva Sabha do jom in the Jomnt Con
nuttee of the Houses on the Bill t
provide for better orgimisation and dewc
lopment of school «ducaton m  th
Umon territory of Delln and for matte
connected therewith or 1ncdental ther
to nd 1esobves  that the  followmng 1
nenibers ol the Rajva Sabha

(SHRI V T

Shri Bhupesh Gupta

Shi1: Nawal Kishore

Dr Bhat Mahavir

Shin N G Geray

Shir D Y Pawar

Shri N H kumbhare
Shir subinid Mullich Choudhurs
Dr Vidva Prahash Dutt
W Shrt Jinardhana Reddy

10 Shiy Yashpal Kipw

I Dr V. B Singh

12 Dr Thnguna Sen

13 1ol § Nutul Hasan

14 Shrimau Savita Behen and
15 Shrr Jawramdas Daulatram

e nomimatad to sarve on the saud Jon
Committee ™’
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The molior was adopted

[HL VICL CHATRMAN
RATY the House

sene il

(SHRI VvV 1
stids  adjomn

Lhe House then adjpouinad v
dic at thnty thice moantes past
of 1he dock



